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INTRODUCTION

{, the Chairman of the Estimates Committec having been authorised by
the Committec to submit the Report on their behalf, present this Second
Report on action taken by Government on the recommendations contained
in the Ninety-eighth Report of the Estimates Committee (Fifth Lok Sabha)

on the Ministry of Finance (Department of Expendlture‘—Delegatlon of
Financial Powers.

2. The Ninety-eighth Report was presented to Lok Sabha on 27 April,
1976. Government furnished their replies indicating action taken on the
recommendations contained in that report during October to December, 1976.
Further information called for by the Committee was furnished by Govern-
ment during March to April, 1977. The replies were examined by the Study
Group ‘G’ of Estimates Committee (1977-78) at their sitting held on
24 November, 1977. The draft report was adopted by the Estimates
Committee (1977-78) on 3 December, 1977.

3. The Report has been divided into the following Chapters :—
I—Report :
II-—Recommendations which have been accepted by Government.

IIT—Recommendations which the Committee do not desire to pursue
in view of the Government’s replies.

IV—Recommendations in respect of which replies of Government have
not been accepted by the Committee.

4. An analysis of the action taken by Government on the recommendations
contained in the 98th Report of the Estimates Committec (Fifth Lok Sabha)
is given in Appendix XXVIII. It would be observed therefrom that out of
58 recommendations made in the Report, 38 recommendations i.e. 65.5 per
cent have been accepted by Government and the Committee do not desire
to pursue 4 recommendations i.e. 7 per cent in view of Government’s replies,
Replies of Government have not been accepted by the Committee in respect of
16 recommendations i.e. 27.5 per cent.

5. The Committee place on record their appreciation of the commend-
ablc wotk donc by the Action Taken Study-Group of Estimates Committee
(1976-77) in obtaining additional information on the points arising from
the Government’s replies.

New DELHI ; SATYENDRA NARAYAN SINHA,
December 12, 1977 Chairman,
Agrahayana 21, 1899 (Saka) Estimates Comniittee.
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CHAPTER 1
REPORT

This Report of the Committee deals with the action taken by Government
on the recommendations contained in their Ninety-eighth Report (Fifth Lok
Sabha) on Delegation of Financial Powers. .

1.2. Action taken notes and further information calfed from Govern-
ment have been received in respect of all the 58 recommendations contained
in the Report.

1.3. The action taken note on the recommendations of the Committee
have been categorised as follows :

(i) Recommendations/observations that have been accepted by
Government :
1, 3, 4, 6, 7, 9, 11, 13, 16, 17, 19, 20, 22, 23, 24, 25,
26, 27, 29, 30, 31, 32, 33, 34, 35, 36, 37, 38, 39, 44 to 46,
50 to 55. (Chapter II)

(ii) Recommendations/observations which the Committee do no desirc
to pursue in view of Government’s replies :
8, 15, 18, 28 (Chapter III).

(iii) Recommendations/observations in respect of which Government’s
replies have not been accepted by the Committee.
2, 5,10, 12, 14, 21, 40 to 43, 47 to 49, 56 to 58. (Chapter 1V)

1.4. The Committee will now deal with the action taken by Govern-
ment on some of their recommendations.

Forward Looking Budget—Recommendation No. 2
(Para 2.13—2.14 of 98th Report)

1.5. The Committee had observed that in crder to cnable the administra-
tive ministries/public undertakings to undertake long term planning of men
and materials etc. in regard to their projects/schemes on a rcalistic basis, it is
essential that they should have broad indications of the funds likely to bc
available over a reasonable period of time, say, for the next five ycars. The
Committee, therefore, desired the Ministry of Finance to pay earnest attcn-
tion to the Committee’s recommendation in their 24th Report to frame a
forward looking budget. According to the Committee, it should give broad
indications of the likely availability of the resources and cstimated cxpendi-
ture for the next three to five years. The Committee considered that if this
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exercise is done on an yearly basis it would not only provide Government
with basic data and material to refine their budget proposals but would also
bridge the gap and the period of suspense which invariably intervenes between
the cessation of one Plan and the commencement of the next plan.

1.6. In their reply, the Ministry of Finance have stated that the nced for
forward looking budget cannot be denied. In this context it may be stated
that the Five Year Plan Document prepared by the Planning Commission
provided an estimate of likely availability of resources and their allocation to
diftcrent sectors.  With the sector, the outlays for various projects included
in the Plan are also mentioned. These projects are reviewed every year and
recessary allocation of funds is made in the light of progress of the projects,
plan prioritics, availability of resources, etc. Provision is also made in the
Annual Plan for projects having long gestation periods spilling over to the
next Plan. In the closing year of the Plan, funds are allocated for under-

taking advance planning for projects proposed to be taken up in the next five
year plan period.

1.7. From the social cost point of view, however, every eflort has to be
made to restrict the phasing of investment to the shortest practicable span of
time, consistent with the feasible speed of implementation so that the returns
to the ecconomy start accruing without avoidable loss of time and public
investments do not remain idle on account of unduly long gestation periods.
It has also to be ensured that investment time phasing is strictly adhered to
and matching outlays in annual budgets provided. This could be possible
orly if projects planning is donc with full regard to a realistic assessment of
the availability of resources over a given period of time.

1.8. The Committee are not satisfied with the reply furnished by the
Ministry. While the need for forward looking budget has been accepted,
the Ministry have not intimated the steps taken for implementation of the
recommendations of the Committee. In the opinion of the Committee,
the Five Year Plan can hardly serve the purpose of a forward looking
budget as suggested by the Committee. The Secretary of the Ministry
of Finance (Department of Expenditure) in his evidence before the Esti-
mates Committce (1975-76) had admi'ted “We do not have a rolling plan
system and our quinquennial plan is essentially different.” He had also agrced
that the general proposition that every year we should look forward at feast
for 5 years was sound although its acceptance would involve some changes
in the planning process. The Committee, therefore, reiterate their recom-
wmendation that Government should pay serious attention to the framing of
forward loeking budgets every year, giving broad indications of the likely
availubility of resources and estimated expenditure for the next 3 to 5 years.
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Sanctioning of Plan schemes—Recommendation No. 5 (Para 2.40)

1.9. The Committee pointed out that in the case of plan schemes the
administrative Ministries are required to furnish to the Planning Commis-
sion thc broad details of the schemes including the estimates for obtaining
their approval. These schemes are discussed in the annual plan discussions
at which the Ministry of Finance is also represented. On the basis of the
information furnished by the Ministries and after taking into account the
priority of the schemes, the Planning Commission accepts these schemes
in principle and fixes the total outlay thereon. These scheme. are required
tu be submitted to the Ministry of Finance for sanction. The Committee
considered that there should be an integrated cxamination of the broad
details of the schemes, including the financial implications beforc these arc
approved and outlays fixed therefor by the Planning Commission. The
detailed scrutiny and the sanctioning of expenditure on thesc schemes therc-
after should be the responsibility of the administrative Ministries concerned.

1.10. In their reply, the Ministry of Finance have stated that the pre-
budget /Annual Plan discussions do not always afford sufficient time for
scrutiny by EFC/PIB. With the Ministries forwarding the schemes in out-
fine just a few days before the discussions, the scope for integrated examina-
tion betore inclusion in the Annual Plan/Budget was contingent upon the
nature of formulation by the Ministry. Besides, programmes are considered
for :nclusion in the Plan generally based on an overview whereas investment
approvals involve scrutiny of the reasonableness of the cost estimates, and
cxamination of the actual phasing of investment in relation to other projects.
It wou'ld not be appropriate to leave the scrutiny and sanctioning of expendi-
turc to the administrative Ministries subject only to the inclusion of projects
and programmes in the Plan.

1.11. The Committee are not convinced by the reasons advanced by
the Ministry for scrutiny and sanctioning of each project even after its inclu-
sion in the Annual Plan. They see no reason why the Ministries should
forward their schemes in outline for approval by the Planning Commission
just a few days before the discussions on the Annual Plan resulting in inclu-
sion of the schemes in the Annual Plan without their proper scruiiny and
necessitating their re-examination by the Ministry of Finance for sanction.
The Commi(tee reiterate that the Ministries should forward their schemes well
in time with all the broad details required by the Planning Commiission and
there should be an integrated examination of the schemes by the Planning
Commission and the Ministry of Finance before these are approved and out-
lays fixed therefor by the Planning Commission. The detailed scrutiny and

sanctioning of the expenditure on these schemes thereafter should be the
responsibility of the administrative Ministries concerned.
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Parameters for evaluation—Recommendation No. 10
(Para 2.46)

1.12. The Committee suggested that the Ministry of Finance should deve-
lop suilable parameters for the evaluation of the programmes after their comp-
letion to determine the efficiency and economy in execution and to see how
far the objectives have been fufilled as envisaged. On the basis of such evalu-
ation useful points of general application could be culled out which could be
gainfully utilised to update the guidelines for the preparation and execution
of projects/schemes.

In their reply, the Ministry of Finance has stated'that determination of
“parameters” for evaluating the implementation of projects and program-
mes for general application over different sectors of the economy would be
difficult. In respect of matters such as construction, the BPE alrecady
examines the proposal in relation to the experience of other projects.
Programmes are also evaluatesd by the PEO of the Planning Commission.
Thus, there is already a system which takes care of the objective in view.

1.13. The Committee are unable to appreciate as to how the projects and
progravime can be uniformly evaluated without having any general para-
meter- for their evaluation. They see no reason why suitable parameters in
broad terms cannot be evolved for the evaluation of the programmes after
their completion. ‘The Committee would like such parameters to be evolved
on the basis of experience gained to determine the efficiency and economy in
execution as also to see how far the objectives underlying the projects/
schemes have been fulfilled as envisaged.

Evolution of work norms—Recommendation Nos. 12 and 14
(Paragraphs 3.15 and 3.17)

1.14. The Committee were concerned to note that although in pursuance
of the delegation of orders issued in June, 1962, internal work study units
had been set up in 34 Ministries/Departments, progress made in regard to
evolution of work norms by these units even after a lapse of 13 years had
been tardy. The Committee urged that scientific work norms studies should
at least now be carried out according to a time bound programme by all
the Ministries/Deptts.

1.15. In their reply, the Ministry of Finance have inter alia stated that
though orders were issued by the Ministry of Finance in June, 1962 for the
setting up of internal work study units, it was only after the orders issued in
October, 1968 that the erstwhile © & M units in Ministries/Dcptts. were
strengthened and converted into internal work study units to attend infer-alia
to work measurement studies and fixation of norms for jobs peculiar to
their Ministries/Departments.
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1.16. The slow progress for the evolution of work norms is mainly due
to internal work study units having been busy in O & M work and in carry-
ing out staff studies during the earlier years of their formation. Government
are already seized of the importance of evolving norms for proper assess-
ment and control of staff requirements. The need for expeditious action
in thc matter has been emphasised vide Ministry of Finance O.M. dated
the 19 March, 1977. The Committee have also been informed that keep-
ing in view a number of far reaching changes that have beer introduced in
the Secretariat system of working in the recent past, an ifiter departmental
study team was set up on 23 December, 1976 in the Cabinet Secretariat (De-
partment of Personnel and Administrative Reforms) to conduct a compre-
hensive review of the functioning of the O & M/Internal Work Study Units
in various Ministries/Departments. The team was likcly to complete its
work by middle of May, 1977. As soon as the report was submitted by
the Team, immediate action would be taken to consider it and obtain Gov-
ernment’s orders thereon.

1.17. The Commitiee regret to note that inspi‘e of their recommendation,
the progress made in carrying out the work norm studies by the Internal
Work Study Units in varions Ministries/Departments has not been satisfactory
and no time bound programme has been prepared for carrying out these
stadies in respect of the various jobs as recommended by the Committee.
The Committee hope that expeditious steps would be taken to improve the
working of Internal Work Study Units on the basis of comprehensive review
undertaken by the Department of Personnel and Administrative Reforms to
make them effective units for carrying out work nmorm studies. A time
bound programme may be drawn up for carrying out such studies in respect
of various jobs to develop norms/standards which would be ebjective and
serve as yardsticks for staff requirements for various jobs and thereby help
in proper assessment and control of staff requirements.

Delay in implementation of the recommendations of the Working Group on
Financial Rules—Recommendation No. 21 (Paragraph 3.49)

1.18. The Committee pointed out that it was in June, 1969 that the
Administrative Reforms Commission submitted its Report on Delegation of
Financial Powers commending for consideration by Government, the sugges-
tions of the Working Group on Financial Rules. However, even after the
lapse of six years, no significant progress had been made to implement even
those suggestions of the Working Group which had been accepted by Gov-
ernment long ago. The Committee desired that the reason for the delay in
implementing the decisions should be investigated and the responsibility fixed.

1.19. In their reply, the Ministry of Finance have narrated various stages
through which the recommendations contained in the Report of the Working



.6

Group were processed, and it has becn stated that the delay in implementing
the recommendations of the working group was inherent since the decisions
concerned a variety of rules and various Ministries/Departments had to be
consulted. The necessary orders for implementing the recommendations
could be issued by various authorities only after detailed processing of the
recommendations through various stages.

1.20. The Committee are not satisfied with the reply furnished by the
Miaistry. There are no convincing reasons advanced for the inordinate delay
in holding the meeting of the Committee of Sccretaries, obtaining the approval
of Group of Ministers and of Cabinet and in issuing orders, for actual imp-
lementation of the accepted recommendations of the Working Group. The

Committee hope that the Ministry will guard against the recurrence of such
instances.

Reporting System—Recommendations Nos. 40—43 (Paragraphs 4.34,
4.35, 5.11 and 5.12)

1.21. The Committee pointed out that if the reporting system was to
serve any useful purpose it should be such that the essential data on the fin-
ancial as well as physical progress of the schemes/programmes was contempo-
raneously available to the administrative Ministries/Departments. The
Ministries should evolve a system which would enable them to keep a special
watch on crucial and strategic points and to take prompt remedial action.
The Committee also considered that a detailed review of the reports pre-
szntly obtained from various tiers of management was called for so that
standard forms as to the contents for reporting, frequency of reports and
their originating and destination points could be laid out to meet the require-
ments of a developing economy.

1.22. In their reply, the Ministry have stated that the recommendations
of the Committee have been noted and brought to the notice of the Minist-
ries/Deptts. concerned. The Committee have, however, been informed that
no standard format has been evolved for reporting the financial and physical
progress of the schemes/programmes. Each Ministry/Department has, how-

- ever, devised statements/proformae for collecting information from the exe-
cuting agencies to suit their own requirements. The frequency of the reports,
viz. monthly, quarterly or half yearly has also been fixed by the Ministries/
Departments keeping in view the nature of the schemes and the outlay
involved. Generally the statements showing physical and financial progress
-of schemes arc prepared on nfonthly basis. The originating point of the
progress statements is the authority agency responsible for execuiing thc
schemes/projects and the destinaticn point is the Secretary or Head of the
Department/Division.
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1.23. The Ministry of Finance have also stated that the various Minist-
nics;Departments have expressed the view that the reporting system devised

by them: is by and large adequate for monitoring the progress of the schemes/
programmes.

1.24. The Committee desire that the formats evolved for reporting the
financial and physical progress of the schemes/programmes be periodically
reviewed in the light of past experience. It should be emsvred that the
reporting system really serves the purpose of providing essemtia: information
on crucial and strategic poirts to enable the management to effectively
monitor the physical and financial progress made in the execution of
projects;/schemes against physical/financial targets and to apply ‘on course’
correctives as required.

Performance budgeting—Recommendation Nos. 47—49
(Paragraphs 5.24—5.29)

1.25. The Committee recommended that the icchnique of performance
budgeting was deficient in various vital matters as pointed out in paragraph
5.21 of their report. The Committee recommended that meaningful per-
formance budgeting should be introduced in all Ministries/Departments
and lower formations charged with the execution of various programmes
under a time bound programme.

1.26. In their reply, the Ministry of Finance have intimatcd that the re-
commendations of the Committec regarding performance budgeting have been
noted. The deficiencies pointed out in the report of the Estimates Com-
mittee have been brought to the notice of the Ministries/Departments for
necessary action. It was also stated that during 1976-77 certain structural
changes in financial administration, such as integration of financiai advisers
and departmentalisation of accounts, have been introduced in all the Minis-
tries/Departments of Govt. of India. It is hoped that the system that will
be developed over a period of time after the introduction of these structural
changes will enable the Ministries/Departments to make further refinements
in performance budgeting, though no precise time schedule for this purpose
can be drawn up as most of the new techniques contemplated like manage-

ment accounting and management information system are still in a formative
stage.

1.27. The Committee find that although various steps have been tsken
to improve the contents of pexformance budget documents, these are still
deficient in various vital matters. The Committce have beca imformed
that the various deficiencies pointed out by them have been brought to
the notice of Ministrics/Deptts. for necessary action. They hope that
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effective steps would be taken by the Ministries/Departments (0 overcome
these dificiencies expeditiously and to refine the technique of performance
budgeting so as to develop it into a useful management tool for administrative
and financial control for evaluating performance and for implementation of
development programmes efficiently and economically. The performance
budget ducuments should be such as would be useful to Parliament in review-
ing and appraising activities and performance of various Ministries/Depart-
ments of Government in a proper perspective and would thereby act as means
of accountability to Parliament.

Codification of Rules and Regulations—Recommendation Nos. 56—58
(Paragraphs 6.8—6.10)

1.28. The Committee pointed out that one of the factors which discou-
rages the Ministries from using their powers is multiplicity of rules and regu-
lations which are changed so often that it is difficult for officers of the
Ministries to keep a track of these rules and know them fully. Moreover,
the rules and procedures have a tendency to grow in volume and complexity.
It is, therefore, necessary that rules and procedures are reviewed and up-
dated periodically with a view to their simplification so that they do not
become combersome in course of time resulting in undue delays. The Com-
mittee desired that immediate steps should be taken for setting up of a
cell as suggested by the Administrative Reforms Commission for keeping
up-to-date the rules and regulations etc. having a financial bearing. The
copies of manuals of such up-to-date rules and regulations should also be

made easily available to the officers concerncd and the Members of the
Public.

1.29. In their reply, the Ministry of Finance have stated that the rules
and regulations required to be codified are being identified in consultation
with the Deptt. of Personnel and Administrative Reforms. Staff proposals
for setting up a codification cell have also been formulated and are at an
advanced stage of consideration in the Department of Personnel and Admi-
nistrative Reforms.

1.30. The Committee regret to note that in spite of their recommendation
to take immediate steps for setting up of a cell to keep up to date the
rules and regulations, such a cell has not been set up so far even after a
lapse of more than one year since the recommendation was made by the
Committee, They urge that the cell be set up without any further delay
and a time bound programme drawn up to codify and/or bring up to date
all rules and regulations governing delegation of financial powers, etc.
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Implementation of recommendations

1.31. The Committee would like to emphasise that they attach the greatest
importance to the implementation of the recommendations accepted by
Government. They would, therefore, urge that Government shounld keep
a close watch so as to ensure expeditious implementation of the recom-
mendations accepted by them. In cases where it is not possible to imple-
ment the recommendations in letter and spirit for any reason, the matter
should be reported (o the Commiftee in time with reasoms “or mom-imple-
mentatlon. «

18 LSS/7 7—2



CHAPTER 11

RECOMMENDATIONS WHICH HAVE BEEN ACCEPTED BY
GOVERNMENT T

Recommendation (S. No. 1 Paras 2.5-2.6)

The Committee note that according to Government’s own admission
contained in the draft Fifth Five Year Plan, the slow progress in the pace
of investment in the Fourth Five Year Plan in respect of some of the
sectors had been due to inadequate preparatory work i.e., non-preparation
of feasibility studies, etc. The Committee regret to observe that in spite
of these observations, the administrative Ministrics have not been able to
prepare a shelf of projects in several sectors like Drugs and Pharmaceuticals
etc. for expediting investment decisions during the Fifth Five Year Plan.

The Committee consider that with the devolution of powers to the
administrative Ministries and the introduction of the scheme of Integrated
Financial Adviser, it should be possible for the administrative Ministries
to expedite the preparation of shelf of projects/schemes. In fact, the Com-
mittee expect that the administrative Ministries should carry their thinking
.beyond the formal preparation of schemes/projects, keeping in view the
requirements of the developing economy, the constraint of resources both
money and material, availability of expertise and know-how etc. so that
cogent proposals are put forward for implementation.

Recommendation (S. No. 9, Para 2.45)

The Committee would suggest that the points about the feasibility and
economics of the project which are taken into consideration at the time
of scrutiny by the Public Investment Board may be specifically brought to
the notice of the Ministries and Integrated Financial Advisers, so that these
are kept in view ab initio while projects schemes are being processed in
the administrative Ministries. This would not only save time but would
make for meaningful examination of the projects/schemes.

Reply of Government

The above recommendations have been considered carefully in con-
sultation with the representatives of the Planning Commission, Bureau of
Public Enterprises, Financial Advisers of the various Ministries/Depart-
ments and the views/decisions taken are indicated below. These vicws/

10



11

decisions have been circulated among various Ministrics/Departments vide
OM. No. F. 1(17)-PF. 11|76 dated 20-11-1976 (Appendix I).

Recommendation (S. No. 1 Paras 2.5 & 2.6)

The importance of preparing a shelf of projects has already been
impressed upon the various Ministries/Departments vide Ministry of
Finance, Department of Expenditure O.M. No. F. 10(23)-E(Coord)/75
dated the 25th July, 1975 (copy enclosed). The instructior.. contained
therein also provide for a mechanism as well as a frame work within which
feasibility studies can be carried out in advance with or without reference
to the Finance Ministry. These instructions have again been brought to
the notice of the various Ministries/Departments vide O.M. No. F. 13(27)-
E(Coord)/76 dated the 9th December, 1976. (Appendix II).

In the light of the above the preparation of Shelf of Projects as conceived
by the Estimates Committee could be carried out within the frame work of
existing instructions on project formulation.

Recommendation (S. No. 9, Para 2.45)

Guidelines for preparation of feasibility reports have already been
formulated and circulated among the various Ministries/Departments.

The Institute of Economic Growth and the Indian Institute of Public
Administration are conducting courses in project formulation/appraisal and
the Administrative Ministries are deputing their officers for attending these
courses to build up the requisite expertise.

The Department of Personnel and Administrative Reforms has also been
provided with a sum of Rs. 15 lakhs during the current financial vear to
organise courses of training to enable the officers of the various Minjstries/
Departments to acquire the requisite expertise.

The overall projections of the Planning Commission made for sectoral
planning purposes are taken as datum for investment planning. The
Government have also emphasised that there should be an objective assess-
ment of demand and supply of products/services in specified relation to
the proposed time phase of implementation of the project and also justifica-
tion for location of projects in terms of regional pattern of demand.

It would be seen from the above that necessary mechanism alrcady
exists for formulation/scrutiny of schemes/projects ah initio.

[Ministry of Finance, Department of Expenditure O.M. No. F.. 13(21)-
E(Coord)/76, dated the 9th December, 1976].
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Recommendations (S. Nos. 3 and 4 Para 2.32 to 2.34)

The Committee note that no expenditure can be incurred on a new
scheme/project at present without the Ministry of Finance having scrutinised
and accepted it. They regret to note that there have been inordinate
delays in the scrutiny and sanctioning of the schemes by the Ministry of
Finance resulting in delay in their implementation. Although the Adminis-
trative Reforms Commission suggested a time limit of threc months for
the approval of the schemes by the Ministry of Finance, which was accepted
by Government, the schemes have in several cases remained under considera-
tion of the Ministry of Finance for more than a year after the first sub-
mission. A large number of back references had been made by the Ministry
of Finance at various levels to the Administrative Ministries. In some cases,
these reference had been made 8 & 9 times calling for additional informau-
tion on various points instead of raising all points in one consolidated
reference. It may be that some of these back references were due to ‘the
Ministry of Finance going into matters of details which could have been
better left to the Administrative Ministries concerned.

The Committee would like Government to bring it home to all officers
responsible for processing proposals/schemes that délays can prove very
costly and can act as a drag to the development process. It is, therefore,

imperative that all proposals are processed and finalised with due expedition
and prudence.

The Committee have been informed that in, regard to industrial projects,
new detailed guidelines have been formulated for the preparation of feasi-
bility Reports to reduce the large number of back reference to administra-
tive Ministries calling for additional information. The Committee consider
that the introduction of the system of Integrated Financial Adviser will
enable the Ministries to undertake themselves the detailed financial scrutiny
that hitherto had been done in the Department of Expenditurc. The Com-
mittee need hardly point out that mere laying down of guidelines or intro-
duction of the system of Integrated Financial Adviser are not by themselves
going to achieve the objective of speedy processing and scrutiny of projects
unless there is a purposeful and close sense of involvement by all concerned
from the initial stages to work out meaningful details and finalise the pro-
jects which will be in the best national interest. The Committee "hope
tMat the revised system will expedite the process of formulation and imple-
mentation of the projects/schemes. They would, however, like to judge
the revised system by the results achieved.

Reply of Government

The recommendations/observations of the Committee have been noted
and suitable instructions have been issued to the Ministries/Departments &
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the Integrated F. As. vide O. M. No. F. 13(23)-E(Ccord) /76, dated
8-7-1976 (Appendix III).

[Min. of Fin. Deptt. of Expenditure O.M. No. F. 13(23)-E(Coord)/76,
dated 8-7-1976]

Recommendation (S. No. 6, Para 2.42)

The Committee emphasise that there should be meaningfu. and speedy
scrutiny of thc programmes/schemes. In undertaking the scrutiny the
following aspects should be prominently kept in view :—

(a) the purpose/objectives which are proposed to be served by the
schemes and their relative importance keeping in view the
planned targets and priorities.

(b) whether the programme/scheme serves best the objectives in
view on the basis of the cost-benefit analysis or whether alter-
native programmes could serve the same objectives with less
expenditure within the same time frame.

(c) whether suitable norms/standards or other performance indi-
cators have been included as an integral part of the scheme
to provide the basis for effective management control and
evaluation of the programme/scheme after its completion.

Reply of Government

The recommendations/observations of the Committec have been noted
and suitable instructions have been issued to all the Secretaries of the
Ministries/Deptts. of the Government of India vide O.M. No. F. 1(17) /PF-
11/76, dated 27-9-1976 (Appendix 1V).

[Ministry of Finance, Department of Expenditure, O.M. No. 13(27)-
E(Coord)/76, dt. 13-10-76]

Recommendation (S. No. 7, Para 2.43)

In recent years it has come to be recogmsed. that the ultimate respon-
sibility for both economy and efficiency must be placed squarely on the
shculders of administrative Ministries/Departments. Centralisation  of
_ authority in regard to detailed scrutiny and.approval of individual schemes
in the Ministry of Finance leads not only to delays but also results in
cscalation of costs of schemes/projects. The Committee, thereforc, consi-
der that the Ministry of Finance should retain functions in conformity with
their  responsibility for providing broad guidelines and overall financial
control through sanctioning of funds and making budget allocations to the



14

administrative ministries, taking into consideration the availability of resour-
ces, the competing demands of the various Ministries/Departments and
plan priorities and the progress of the on going schemes/projects both in
physical and financial terms.

Reply of the Government

The powers of the administrative Ministries are being enhanced from
time to time. In the case of Ministries/Departments where the system of
Integrated Financial Advisers has been introduced, their power to sanction
expenditure has recently been enhanced from Rs. 50 lakhs to Rs. 1 crore
vide this Ministry’s O.M. No. F. 10(26)-E (Coord) /75, dated the 4th
May, 1976 (Appendix V). The pre-budget scrutiny, however, continucs
to be carried out in the Ministry of Finance. Once a scheme has  been
included in the budget, the administrative Ministry/Department has full
powers to sanction expenditure under its delegated powers, except where
at the time of accepting the budget provision, it has been indicated that
further details would be required to be given before issuing expenditure
sanction.

[Ministry of Finance, Department of Expenditure O.M. No. F-13(21)-E
(Coord)/76, dated the 6th December, 1976]

Recommendation (S. No. 11, Para 3.14)

The Committee cannot over-emphasises the need for rationalisation of
methods of work adopted by the various Ministries/Departments and of
evolving scientific work norms. Rationalisation of methods and fixing of norms
is essential not only for effecting economy and improving overall efficiency in
the Departments but for setting targets and measuring performance also.
Moreover, it would be in the interest of Ministry/Department themselves to
have such norms to dispcl a gencral feeling that. the Government Depart-
ments are over-staffed.

Reply of Government

The recommendation of the Estimates Committce emphasizes the use-
fulness of rationalisation of methods of work and evolution of work norms.
We are in agrecment with this recommendation. However, rationalisation
of methods as a specific task is undertaken by the Department of Admini-
strative Reforms and the Internal Work Study Units and the norm studies
connccted with staffing are undertaken by the Staff Inspection Unit in this
Department. A list of norms studies completed by S.1.U. during the ycars
1973-75 and another list showing the programme of norms studies for
1976-77 is enclosed (Appendix VI).

[Ministry of Finance, Department of Expenditure, O.M. No. F. 13(28)-
E(Coord) /76, dated 2nd November, 1976]
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Recommendations (S. No. 13, Para 3.16)

The Committee consider that evolution of norms is a pre-requisite to
the delegation of further powers to the Ministries/Departments for creation
of posts as the existence of suitable work norms could serve as a parameter
for judging the requirements of the Ministries/Departments for additional
staff.

Reply of Government

The recommendation/observation of the Committee has been noted and
suitable instructions have been issued to the Ministries/Departments vide
O.M. No. F. 13(38)-E(Coord) /76, dated 19-10-76 (Appendix XI).

Ministry of Finance, Department of Expenditure, O.M. No. F. 13(38)-
E(Coord) /76. dated 19-10-1976]

Recommendation (S. No. 16, Para 3.19)

The Committee find that the Administrative Reforms Commission sug-
gested in September 1969 the introduction of the ‘Desk Officer’ system as
a part of the scheme for re-organising the internal pattern of work in
Ministries. They regret to note that it was only in January, 1973 ie. after
a lapse of five years that the Government accepted in principle the recom-
mendation of the Commission and decided to introduce the scheme in a
phascd manner. The Committee also find that although it was decided that
the ‘Desk Officer’ system should be effectively installed in at least one wing
of a2 Ministry/Department by 31st March, 1974, the progress made in this
regard has not been satisfactory. It is now proposed to introduce the
system in variouws Ministries/Departments in a phased manner in a period
of five years during 1975-1979. The Committee desire that the ‘Desk
Officer’ system should be extended expeditiously to cover all the wings of
the Secretariat that can be brought under it to effect rationalisation in
staffing and to make the acdministration more action-oriented. The Com-
mittee suggest that this system should be particularly introduced in Depart-
ments having public dealings or where schemes/projects have to be
exccuted with expedition and according to a time-bound programme.

Reply of the Government

The introduction of the Desk Officer system throughout the Secretariat
is a big change in the internal pattern of working in the Ministries. It has
variows implications particularly in regard to personnel as large number of
staff in various categories like Section Officer, Assistant, Stenographer,
UDC/LDC are affected. Accordingly the various aspects had to be care-
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fully considered at different levels in the Government before a final decision
in this regard couM be taken. In view of af ¢his, the processing of thc
recommendation of the Administrative Reforms Commission for introduc-
tion of the Desk Officer system took sometime. (The period was 3 years
and 5 months and not five years). While accepting this recommendation
it was also decided that the sch